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under proviso to Rule 128 of the Rules of Procedure and Conduct of Business in

the Haryana Legislative Assembly :—
Bill No. 32—HLA of 2012

THE PUNJAB AGRICULTURAL PRODUCE MARKETS
(HARYANA AMENDMENT) BILL, 2012

A
BiLL

further to amend the Punjab Agricultural Produce Markets Act. 1961,
in ity application to the State of Harvana.
Bt it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows : --
1. This Act may be called the Punjab Agricultural Produce Markets Shon title
(Haryana Amendment)} Act, 2012.

2. The Punjab Agricultural Produce Markets Act, 1961 (hereinafter called Chation of
the Principat Act), without prejudice to any other mode of citation, be cited for all st':mljgz IAC[ 23

purposes by the short title “the Haryana Agricultural Produce Markets Act, 1961".
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In sub-section { 1) of section | of the principal Act.—-

(1)

(i1}

for the word "Punjab”, the word “"Haryana™ shall be substituted.
and

for sub-section {2). the following sub-section shall be substituted,
namely:—

~(2) It shall extend to the Statc of Haryana ™

In section 2 of the Principal Act—

(i)

(i)

{iii)

(iv)

(v}

(vi)

for cluuse (b}, the following clause shall be substituted. namely:-—

‘(b) “Board” means the Haryana State Agricultural Marketing
Board established under the Act;’;

after clause (dd), the foltowing clause shall be inserted, namely.— -

‘{de)“consumer's market”’ means a market notified under section
7. where retail sale of agriculture produce 1s made especially
to consumer, not exceeding quantities, as may be
prescribed:’;

after clause (g), the following clause shall be inserted, namely:- -

*(ga) “farmer’s market” means a market notified under section 7,
where the farmer himself acts as retailer and where retail sale
of agricultural produce is made to the consumer, not
exceeding quantities, 2s may be prescribed;’;

after clause (ia), the following clause shall be inserted, namely:—

‘(ib) “‘market of national or international importance™ means a
market notified under section 7 for the purpose of trading 1n
agricultural or horticultural produce from more than one State
of the Union or outside the country;™;

after clause (13, the following clausc shall be inserted, namely:-—

‘(la) “person” means an individual, registered firm, company,
society, association of persons, body of individuals, agency
or any other legal entity which may sue and be sued in the
eyes of law;’;

after clause (r), the following clauses shal be inserted, namely:- -

‘(ra) “special commodity market” means a market notified under
section 7 for the purchase and sale of particular agricultural

produce, as may be specified, from time to time, by a general
or special order:

(rb) “special market” means a market notified under section 7 for
the purchase of horticultural produce and other commercial



HARYANA GOV GAZ (BEXERADLALG O~ oy AR
(BIDR 1 1934 SAKA)

specified crops sourced from the State of Haryuna or trom
anvwhere else inihe countiy vt suisde the cowiig

(rc} “'spot exchange” means a place where notified agricultural
produce is traded, in which billing. booking, contracting,
negotiating. informatton exchange. record keeping and other
connected activities are done through e-trading by licensee:

(rd) “terminal market” means a market notified under section 7
where facilities are provided for attracting the produce from
national and international level 1o encourage bulk purchase.
export ete.s’

5. For secuon 7 of the Principal Act, the following section shall be Amcndment ot
. ; p - section 7 o
substituted, namely: Puniab Act 23

7. Declaration of market yards etc.- (1) For each notified market of 1961

area, there shall be one principal market yard, one or more sub-
market yards, consumer’s market, farmer’s market, market of
national or international importance, speciai commodity market,
special market, spot exchange or terminal market. as may be
necessary.

{2) The State Government may, by notification, declare any enclosure,
building or locality in any notified market area to be one principal
market yard for the area and other enclosure, building or lacality
to be one or more sub-market yards, consumner's market, farmer’s
market, market of national or internationat importance, special
commodity market, special market, spot exchange or terminal
market, for the area.”.

6. In section 8 of the Principal Act,— Amendment of
section § of

(1) in sub-section (1},—- Punjab Act 23
of 1961,

(a) for the sign " existing at the end, the sign 1" shall be
substituted; and

(b) the following provisus shall be inserted, namely:--

“Provided that a licensee may apply for licence to be
operative tn one or more Market Committee or for the entire State.
on payment of such fee, as may be prescribed :

Provided further that the licensee shall have to comply with
provisions of other Central and State Acts and obiain permission
or licence ete. from the competent authority for carrying owt
national or international trade by way of import or export of any
agriculwral or horticuftural produce or product.”.



2954 HARYANA GOVT. GAZ. (EXTRA.}, AUG 25, 2012
(BHDR. 3, 1934 SAKA)

(I} for sub-section (2). the following sub-section shall be substituted.,
namely:---

“(2) From the date on which the State Government has, by a
notification under section 7, declared any piace to be
principal market yard, sub- market yard. consumer’s market,
farmer’s market, market of national or international
importance, special commodity market, special market. spot
exchange or terminal market, no person, Municipal
Committee, Panchayat, Panchayat Samiti or any other local
authority, notwithstanding anything contained in sub-
section (1) or in any enactment relating to such Municipal
Committee, Panchayat Samiti, Panchayat or local authority,
shall be competent to set up, establish or continue or allow
to be continued any place within a distance of five kilometers
from the outer limits of such market yard for the purchase or
sale of any agricultural produce:

Provided that nothing herein contained shall apply to the
sale of agricultural produce stored in a cold-storage or processed
and kept in a factory.”.

Insertion of 7. After section 8A of the Principal Act, the following sections shall be
section 8B in - [y

Punjab Act 23 of inserted, namely:

1961 “8B. Establishment of collection centre.-The Chief Administrator

may. from time to time, specify particular area or location or
premises in notified area of any Market Committee as a dedicated
collection centre for horticultural produce and other commercial
crops, as may be notified by the State Government, from time to
time. Further, the Chief Administrator may grant a licence on
terms and conditions, as may be prescribed from time to time to
any person, as may be found appropriate after examination of
their credentials for purchase of horticulural produce and other
such crops directly from farmers in such collection centre:

Provided that such licensee shall be at liberty to conduct
onward transaction of horticultural produce and other such craps.
in retail, wholesale or by transfer, as the case may be:

Provided further that the Chief Administrator may allow any
person including a licence holder to provide facilities such as
processing, packaging, sorting, grading, storage, sale and export
of the produce and refrigeration in Public Private Partnership
{PPP} mode or otherwise by charging appropriate user charges
along with such fee, security and other terms and conditions, as
may be prescribed, from time to time.
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8C. Establishment of spot exchange.- (1) No person shall establish
and run a spot exchange for trading in notified agricultural
produce without obtaining a licence under this section. which
shall be granted by the Chief Administrator, subject ta such
conditions, fee and security, as may be prescribed.

)

(4)

The licensee shall---

(i) have online trading and clearing system with national
reach;

(ii) ensure efficient clecaring, settlement and guarantee
system;

(iil) ensure transparency in operations and decision making
related 1o entire operations;

(iv) provide for delivery of defined commodities backed by
warchouse receipt system.

The licensee shall provide the following services, namely:- -

{(2) electronic spot trading facility for notified agricultural
or horticultural produce;

{b} grading, quality certification and standardization of
commodities;

(c} facilitating collateral financing and borrowing against
warehouse receipts;

(d) customized service relating to storage, transportation,
logistics, handling and shipment; and

(e) procurement and disposal of commodities through
online trading system.

The licensee may collect fees and/or annual subscriptions
etc. relating to membership for Very Smatl Aperture Terminal
(VSAT) from the members:

Provided that the State Government may, prescribe the fee

or annual subscription to be charged from the member.

&)

)

The terms and conditions relating to trading, detivery,
clearing and settlement of agricultural produce or
horticultural produce, shall be such, as may be prescribed.

The licensee shall furnish guarantee of performance of all
contracts executed on the spot exchange platform. For this
purpose, the licensee shall maintain a settlement guarantee
fund. Notwithstanding any default of any member, the
licensee shall be responsible for collection and payment to
the sellers within a prescribed time.
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(7} The licensee shall maintain accounts of afl transactions on

(8)

9)

etectrome platform and submit such periodical reports and
returns to the Chief Admunistrator or to any other officer
authorized by him in this behalf, at such time and 1 such
forms, as may be specified by the Chiet Administrator, from
time to time.

In case of any dispute with regurd 1o any transaction, the
redressal thereof shall be done at the spat exchange level by
the concerned District Marketing Enforcement Officer, who
shall dispose off the matter within fifteen days. Any person
aggrieved with such order, may file an appeal before the
Chief Administrator within a period of thirty days, from the
date of passing of order.

The Chief Administrator, for the reasons to be recorded 1n
writing, may suspend or cancel the licence in case of violation
of any of the provisions of this Act.”,

8. After clause (i} of section 26, the following clause shall be inserted.

namely:--—

“(ta) exccution of market extension activities through Public Private
Partnership;”.

9. After clause (i) of section 28, the following clause shall be inserted,

namely:—

“(ia}execution of market extension activitics through Public Private
Partnership:”.
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STATEMENT OF OBJECTS AND REASONS

With 2 fundamental objective of factlitating remunerative prices for
agricultural and horticuiturat produce and protecting the interest of the farmers,
the Punjab Agricueltural Produce Markets Act, 1961 lays down a legal framework
for trade of agricultural and horticultural produce and for establishment and
superintendence of agricultural market yards and management of related
infrastructure in the State,

With a view to harmonizing the Agricultural Produce Markets Act in various
States of the Union and in order to introduce several reforms that are expected to
enthance accessibility of farmers to national and international markets for improved
remunerative prices, Government of India in Ministry of Agriculture circulated a
Model State Agricultural Produce Marketing {Development and Regulation) Act,
2003 which has several suggestions far adoption by the States of the Union in their
respective Acts. In order to pursue and build consensus for these reforms,
Government of India constituted a Committee of State Ministers of Agricultural
Marketing. Consequently, these reforms were deliberated upon in several meetings
of this Committee and in other forums. The Government, after caraful consideration
of these reforms, is now seeking adoption of some of these provisions which have
" been found suitable for adoption in the Agricultural Produce Marketing Act for
the State of Haryana.

These provisions include establishment of collection centres to facilitate
direct purchase of horticulture produce from farmers, provision of primary
processing facilitics such as grading, packaging and storage in these collection
centres and market yards in Public Private Partnership Mede and establishment of
markets of National importance/Terminal markets. The proposed amendments also
seek to facilitate establishment of electronics spot exchanges in order to improve
farmers’ access to national and international markets and enhance remunerative
prices.

Through these amendments, the Government is also secking to change the
nomenclature of the Act from the Punjab Agricultural Produce Markets Act, 1961
to the Haryana Agricultural Produce Markets Act, 1961.

PARAMVIR SINGH.
Agriculture Minister, Haryana.

Chandigarh : SUMIT KUMAR,
The 25th August, 2012, Secretary.
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MEMORANDUM REGARDING PELEGATED LEGISLATION

The amendments proposed in the Bill empower the State Government to
appropriately enforce the Actin order to improve the efficiency and efficacy of the
Agricultural Marketing Infrastructure in the State so that farmers can get remunerative
and competitive prices for their agricultural and horticultural produce and improve
the functioning of the Haryana State Agricultural Marketing Buard/Market
Commuttees. This delegation of powers to the executive is of normal character and
Is necessary to carry out the purposes of the Act.
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